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IN T HL. CLNIRAL ADMINISTRevL IVE TR IBUNaL::CUTTACK BLNCH

Original applicetion No. 179 of 1995

Cuttack this the jgmday of Sebtemben, 1995

Suryd Nargyan Ray ces applicant s)
Versus
Union of Ingie & Others ... Re spongent (s)

(FOR  INo [RUCL INS)

l. Whether it be referred to reporters or not ? No-.

2. Whether it ke circuleted to «ll the Benches of the No.
Centrel administrative Tribunal: or not 2

(H «RAJE] PRALAD)
MEMBER (aDWIH [oTRa 1 IVE)
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N CENTRA L ADMIN ISTRAT IVE TR IBUNeL:CUITACK LENCH
Original Applicetion No.179 of 1995

Cuttdck this the 19fday of Se btemb«)(’l 995

— o m—— e

THE HONOURs BLE MR oH RAJENURe FReSAD, MuMBAR (GDMN)
Surye Nardayen Ray, aged 25 years,
Son of Rabinarayen Sunddr Ray

Mahdpstra, «t/PUiChitalo,
r)b/f“'kllnSif/}) ist :Jdn{)ur

s e “*ppllCdnt

By the Advocate s Devashis rngda
Diptirekhe sandga

Ver sus

r

/

v 1. Union c¢f Indie, represented by
vecretary to Government of India,

Ministry of Communicetiong,
New De lhi

2. Sr.Suerintendent of Post uffices,
Cutteck North Division

at/PU/Bs /Munsif/Dist Cuttack

3. asstt.Superintendent of Post Cffice I/c.
Jajpur =ub-<Rivision
At /PU/ RS /Munsif/Dist ¢Js jpur

4. Dineébendhu Rout, S/o0.Daydnidhi Rout
At /PUiChitalo,
P.S/Munsif/List :Je jour

.o Respondents

By the Advocet€: Mr.Aishok Mishra,
Sr.Standing Counsel (Centrgl)
e e e FOI_‘ Res.l tO 3

Mr.Be.Koasg For Rese. 4
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MR o H{RAJENDR: BRaSHD, MuMBeR ©DMN) 3 » new Extre Departmental Branch

Post Office was opened on 31.3.1994 in Chitalo village in
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Jéjpur Sub-Uivision of Cuttack (North) Postal Division,
The District Employment Officer, Jajpur, was addressed
tO sponsor the ndmes of suitable cangidstes for the post
of Extra Departmentel Bréanch Post Mister. On 28.5.,1994,
the District Employment Cfficer forwarded eight memes,
including that of the dapplicent, Shri Surya Napraydn Ray.
On 26.9,1994, the applicant was addressed to submit a
proper application in the prescribed form @long with the
neceéssary supporting documents. Cn 21.10.1994, the
dpplicant duly submitted the dapplication, Shri Dindbandhu
Rout, Respondent 4, was selected for the post on 19.1.1995,
Dirabendhu Rout, wes, however, not cctually appointed

to the post until 29.,3.1995, on which date he fileg
Original Applicdtion No. 198 of 1995, seeking & direction
that he should be allowed to take charge of the said
Branch Post Uffice 'with retrospective effect' from

21 «1+1995,

2, It wés directed by this Tribundl on 7.4.1995

that the post of LD eBePeMe, Chitalo, should be kept
vacdnt and not be filled up. Subsequently on 24.4.1995,

& direction was issued in the said O« . (198/95) that

the petitioner sh®ll be appointed forthwith, or at any
rate within one week from the date of receipt of a copy
of the orders. €n 30.3.1995 the present Origimal
Application (179/95) was filed by sShri Suryé Narayen

Ray, who, incidentelly, wes not & party in the earlier
Original Application. In this present Original

Applicatiofi (179/95) an interim stay was granted dgdinst
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the operation of an order issued by the Superintendent
of Post Offices, eppointing Shri Dinebendhu Rout
(Respondent No.4).
3. The two Clriginal &pplications heve been pursued
independently of each other by Surys Napdyan Ray and
RDimebendhu Rout. In view of the fortuitous contradict ion
drising in the orders pessed in these two Origimal
@pplications on two different occasions, on account of
informat ion which was either deliberately withheld or
inddequately furnisheg, it became necessary to direct,
on 7.7.1995, in Y& s 179/95, that the post of L &L eBeP.M.
Chitalo shall not be filled up by @ny one including
these two coOntestdntse.
4 Shri Suryenapdyan Ray accuses Dinabendhu Rout
of invdvementin some criminal Cases., It is ddleged
that he hds knowingly furnished false informetion ebout
his property. According to the local police authorities,
Shri Surys Neraydn Ray was chergesheeted in the Court
of SdLeJaMe, Jajpur, on certain criminal charges. The
Government Pleader, J4jpur, hds opined that Suryansrayan
Ray has no vaelid title in respect of certain properties,
which were <ctually Debottar ldands, i.e., properties
endowed for the maintendnce @fid upkeep of @& religious
shrine. It is sdaid that Suryenerdaydn Rdy hds actuslly
caused certein cases to ke initiated against Dinebandhu
Rout «fter the selection of LD «BePeMse becime knowne.
There is @lso reason to believe that Surysndrdyan Ry

hes submitted an incorrect letter purported to have

been writt7f. py the Officer Incharge, Jajpur Police
4
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Station (Annexure=3 to Ows. 179/95). @s ageinst this
so-called report, the Superintendent of Post Offices has
produced the copy of « letter written by the Inspector
Incharge, Jctj pur Police Station, which runs completely
counter «nd contrary to Annexure-4/3., “ strong prime-facie
doubt exists, therefore, thdat Annexure-/3 filed by
Suryéndrayan Ray in Ue ,179/95 is perhdps nc;t ¢énuine.
5. The village postméster has long been dan inst itution
dand not & mere post. He figures frequently in the Iore
and deep traditionsct village Indi¢. He has no foes
¢nd none 1is inimicelly dipposed towdrds him. He is the
helper, friend &nd guide to everyone in the village,
Feople often turn to him for counsel in matters beyond
the immedidte concerns of postal transéctionse. He is &
pillsr of rurdl community <nd often the sole representdt ive
of the Government which employs him, Until not long
a4go, he was a«mong the handful of educited individuals
in the village. Despite the innovations of modern
technology <nd vastly improved commnica@tions, the
postmeister still reméins @ repository of faith,
friendliness <nd respectdability in the village community.

Lhe holder of the post requires to possess
the trust of the entire village populace. Unless the
incumbent enjoys the good-will, trust, esteem and
elicits willing cooperation of the villagers, it would
be nearly impossible for him to function effectively

in this responsible post. His antecedents, present

conduct, m‘potentldl in terms of future impartial
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behsv iour, should be ebove the slightest shade of
suspicione. He should not attract controversy on any
count., Above @ll, his integrity should be above board.
6. It cennot be seid that Shri Suryenareyén Ray
fulfils these vital requirements. Apsrt from his
involvement in criminel ceses - regardless of their
ultimete outcome - he is also seen to have produced
<n incorrect docurent and hés thus tried to mislead
the Court. The gdetails of his property @s furnished by
him @¢r€ not <bove reprodich. Un the other hand,
Shri Dindb<endhu Rout does not himself seem to be @bove
contpoversy. He hdas had his share of involvement in
crimin«l cdses, The point is not whether or not dny of
these cdises were instigeted or engineered by the other
party, or whether they were got initiated before or
dfter his selection. What is relevant is that both
Suryendryan Ray «nd Shri Dinébandhu Rout dre, by the
reagson of théir involvement in alleged contmpoversial
dctivities, not suited to handle an important public
office. There «pparently exist§en intense factionelism
énd mutuel rivelry in the village. This is @ pointer
to @ distinct possiblity thdt no matter which of these
dpplicants is <eppointed to the post there is bound to
be opposition and controversy from one group or the
other. This is not & healthy situstion for the postai
authorities to place themselves in. Under the
circumstances it has to be held that, in the interest

of the usglrs of the service, and the need for 4n
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important public utility like the post office to

&bove
remiin all avoidable contention, neither of the two
dpplicants,-Suryémarayan Ray nor Dinebandhu Rout,-
is en ideal cdndidate for the job. They hdve counted
themselves out of reckoning on d@ccount of various
dctions indulged in or involving them. The selection
@lreddy maide to the post of EWD.B.P.M., Chitalo, is
therefore quéshed end it is directed thdt thét the
Superintendent of Post Office shall init jate action
afresh to select d suitable, and equally
importantly, non-controversial,candigate who <nswers
best to «ll the requirement of the job. It is clérifiegd
that the petitioners Shri Suryenersiyén Ry and Dindbendhu
Rout will not be considered for selection.

Thus the Original Application is disposed of.

No costs. L
am—

(HRAJEN !
M MBLER (AD MR¥ISTRAT IVE)
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